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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 494 OF 2022

IN THE MATTER OF:

SOBAN SINGH RANA APPLICANT
VERSUS

ROSHAN LAL UNIYAL & Ors. RESPONDENTSs

REPLY/SUBMISSIONS ON BEHALF OF ROSHAN LAL UNIYAL,

RESPONDNET NO.4

1. That the present Reply is being filed by Roshan Lal Uniyal,
5/0 shri Kashi Ram Uniyal, R/o Saini, Dunda, Uttarkashi,
Uttarakhand-249151 being Respondent No.4 is competent
to swear this affidavit.

2. At the outset respondent no.4 denies all the averments and
allegation made by the Applicant in the captioned
application, which are contrary to, and/or are inconsistent
with what is stated in the reply or to the record; as if the same
were specifically traversed and denied herein.

3. It is submitted that the present application is not filed by any
environmentalist but by One Sobhan Singh Rana, who is a

contractor against whom the respondent had filed a case
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under section 138 of the Negotiable Instruments Act being.
Case no. 1095/2022 Roshan Lal Uniyal Vs M/s Rana
Construction, Sobhan Singh Rana filed by the Roshan Lal
Uniyal (respondent herein) against the applicant U/s 138 of
N.I Act before learned CJM, Uttarkashi. It is Further
Submitted that the complainant, therefore, with the motive
to harass the respondent sent letter dated 01.05.2022 to this
Hon’ble Tribunal knowing well that the alleged dumping is
done in the sole interest of the public at large. The said
dumping is done after confirming no adverse effect to the
environment. A true copy of the Case No. 1095/2022 Roshan
Lal Uniyal Vs M/s Rana Construction, Sobhan Singh Rana is

annexed herein as ANNEXURE R-1(PG_65 10 6%).

. That respondent is the owner in possession of the property
situated in Khasra no. 718, admeasuring total area 0.160
hectare, Saunthi (near kachadu devata mandir), Tehsil
Dunda, District Uttarkashi, U.K. The said property of the

respondent is on the “Gangotri National Highway no. 34.” The

property of the respondent was a ‘&' land having big

boulder erecting out of the land.
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5. That the NHAI while broadening the national highway 34,

near the said property of the respondent requested for no
objection for dumping of material from cutting of the hills on
the property of the respondent which will also work as casting
on the pre-existing boulders erecting out of the land. The
respondent considering the said broadening of the road in the
interest of the general public, gave his no objection to the Lok
Nirman Vibhag, Uttarkashi, that in case the department is of
the opinion of dumping of material from cutting of the hills
on the property is necessary the department may do so
without being charged any money for the same as the
broadening is in the interest of the public at large and thus,
the respondent issued NOC to dump the said material on the
property in order to facilitate the authority to complete the
road widening project and secure the pre-existing boulders.
It is pertinent to mention here that the respondent had not
made any profits, whatsoever, in lieu of the said dumping by
Lok Nirman Vibhag, Uttarkashi. A true copy of the NOC given
by the answering Respondent to NHAI is annexed herein as

ANNEXURE R-2(PG 63 To_F/ ).
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6. That Sub-Registrar, Uttarkashi on 25.01.2021 issued a

certificate “3{\-34?1? 9T FT AR HFd THTOT-99” in reference to

respondent’s property i.e. Khatauni 00013, Khet no. 718,
Rakba 700 sq. mt., Village- Sigoti, Tahsil- Dunda, Uttarkashi
and; Khautauni- 00057, Khet no. 4471, Rakba 260 sq mt..,
Village- Sigoti, Tahsil- Dunda, Uttarkashi. A true copy of the
certificate issued by Sub-Registrar, Uttarkashi is annexed

herein as ANNEXURE R-3 (PG “;{'J\ TO_ ).

. That since the land of the respondent is 'SR’ for the afore

stated reasons thus the respondent filed an application being
Case No. 292/2021-22 seeking change in land use. The
Assistant Collector, Dunda, Uttarkashi, vide order dated
17.06.2022 declared the said land as non-agricultural. A true
copy of order dated 17.06.2022 is annexed herein as

ANNEXURE R-4 (PG_T2> TO_ 7Y ).

. That after the aforesaid declaration the respondent planned
for establishing hotel services on the said property being the
property situated on the main highway. The respondent then
applied and pursuant to all legal compliances was granted

IN-PRINCIPLE-PROJECT-APPROVAL on 17.06.2022 issued
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vide Certificate no. 02-20-CAFIP-4083169747140 by the
State/District Nodal Agency, Single Window Clearance
System. Govt. of Uttarakhand to M/s Hill River View
Resort. A true copy of the IN-PRINCIPLE-PROJECT-
APPROVAL is annexed herein as ANNEXURE R-5

PG_F*5 To_— ).

That it is worth mentioning here that the answering
respondent was working to establish hotel services within the
four corners of the law of land as vide notification no.1995/V-
2-2017-58 (A)/2024 1ssued by the Uttarakhand Govefnment
in reference to this Hon’ble Tribunal’s order the construction
in mountains and regulation policy was made in respect to
the construction near Rishikesh along with the river Ganges.
[t was promulgated that no construction shall be permitted
within 100 meters distance from the center of the river and
also the construction site must be in the zone where no flood
has occurred in last 25 years. If this aspect be considered
then as per the Report of Sub-Inspector, Revenue, the
distance of respondent’s property calculated from the center
of the river is more than 100 meters. Besides, as per the

report of the Joint Committee part of the property of the
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respondent falls in the 100 years flood zone and part of it is
in 25 years flood zone i.e. the mandate of the notification is
squarely fulfilled. Thus, pursuant to the IN-PRINCIPLE-
PROJECT-APPROVAL and being confident that the
respondent can now invest his life earnings in hotel services
applied for grant of loan for the said purpose. A True copy of
notification no.1995/V-2-2017-58 (A)})/2024 is annexed

herein as ANNEXURE R-6(PG_76 _To_FF).

That in order to establish his Hotel answering respondent
applied for the loan from Punjab National Bank, Dunda
Uttarkashi. That General Manager, District Industries
Centre vide Letter no.805 / JUK / MSME. Policy-2015 /Bank
Loan/2022-23 to Branch Manager, Punjab National Bank,
Dunda, Uttarkashi, asked for providing details regarding the
fund given to M/s Hill River View Resort for hotel purposes.
A true copy of the Letter dated 03. 08.2022 is annexed herein

as ANNEXURE R-7(PG ':[-3 TO_— ).

That vide letter dated 31.08.2022 “PLP Tehri (8049)”, loan
Sanction letter was issued by the Branch Manager, Dunda,
Punjab National Bank, on 31.08.2022, to M/s Hill River View

Resort for sanction/renewal of credit limit to Rs. 100.00 lacs.

59



60

12,

13.

14.

S +

A true copy of the loan sanction letter dated 31.08.2022 is

annexed herein as ANNEXURE R-8 (PG :f'g 1o %% ).

That on the application of the applicant this Hon’ble Court
constituted a Joint Committee who submitted Factual and
Action Taken Report dated 08.09.2022 in the matter of O.A.
No. 494/2022, Soban Singh Rana Vs Roshan Lal Uniyal given
by the Joint Committee. That from the perusal of the report
it can clearly be ascertained that answering respondent has
not done act to harm the Holy River Ganga and the
Environment. A true copy of Factual and Action Taken
Report dated 08.09.2022 is annexed herein as annexed

herein as ANNEXURE R-9 (PG_8°> 10 3.

That on 12.09.2022 answering respondent was granted
Certificate issued by MSME, Government of India to M/s Hill
River View Resort. A true copy of the MSME certificate is

annexed herein as ANNEXURE R-10 (PG_3% T0_- ).

It is worth mentioning here that the SDM, Uttarkashi vide
letter no. 2622/32-M.B.Illegal-Mining(2021-2022) dated
15.09.2022 imposed penalty upon the respondent for the
same cause which is the subject matter of the present case.

Thus, by way of the present proceedings the respondent is
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being subjected to double jeopardy. This fact has been
concealed from the Hon’ble Tribunal by the complainant. A
true copy of order dated 15.09.2022 passed by SDM,
Uttarkashi is annexed herein as ANNEXURE R-11 (PG_22

TO_~ ).

That the answering respondent on 10.11.2022 received
Approval on the application filed for establishing his Hotel
on the land in question. A true copy of approval dated
10.11.2022 is annexed herein as ANNEXURE R-12 (PG}_C’D
TO_[oY ).

T that the answering respondent wrote a letter to Sub-
Inspector, Revenue, Nakuri, Veerpur, Tahsil-Dunda, District-
Uttarkashi, in response to his letter dated 24.11.2022
whereby he specifically stated that he has started the
construction at the site after obtaining all the prior approval
from the concerned department and therefore he cannot be
charged for doing something which he has not done. A true
copy of letter dated 24.11.2022 written by answering

respondent is annexed herein as ANNEXURE R-13 (PG 20 S

10 /06 ).
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That vide Letter no. 157/R.K.-Miscellaneous Letter/ 2022-
23 Tehdsildar, Dunda addressed to the SDM, Dunda
submitted his report as to whether recovery should be made
from the answering respondent or not. A true copy of letter
dated 13.09.2022 written by Ld. Tehsildar Dunda to SDM
Dunda is annexed herein as ANNEXURE R-14

G loFro_~ ).

That SDM, Uttarkashi, without dwelling into the Report of
the Ld. Tehsildar again issued Second notice vide letter no
2134 /32-M.B. lllegal Mining (2021-22) dated 09.01.2023 to
the respondent for recovery. A true copy of letter dated
09.01.2023 issued by SDM, Uttarkashi is annexed herein as

ANNEXURE R-15 (PG./0% TO_~ ).

That the answering respondent received notice dated
12.01.2023 from this Hon’ble Court on 12.01.2023. A true
copy of Notice dated 12.01.2023 is annexed herein as

ANNEXURE R-16 (PG_OSTO_— ).

That Block Development Officer, Dunda, Uttarkashi issued
Certificate of map approval, for the Hill River View Resort,

Singoti, Dunda, District- Uttarkashi. A true copy of Map
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Approval is annexed herein as ANNEXURE R-17

ec_llo 10 1Y ).

[t is submitted that the distance of Rive Ganga From the
property in dispute is more than 150m which can clearly be
seen from the Satellite image which shows the distance of
holy river Bhagirathi 152 meters away from the construction.

A true copy of Satellite image is annexed herein as

ANNEXURE R-18(P¢ /1 STo_— ).

That petitioner has also received the GST certificate on
26.09.2022 for the property in dispute and has obtained
FSSAI registration Certificate. A true copy of GST certificate

and FSSAI registration Certificate is annexed herein as

ANNEXURE R-19 (PG |16 10 /22).

That on 19.08.2022 Sub Inspector, Revenue Department,
Tehsil Dunda, Uttarkashi Gave a letter that the property in
dispute is at a distance of more than 100m. A true copy of
letter dated 19.08.2022 issued by Sub Inspector, Revenue
Department, Tehsil Dunda, Uttarkashi is annexed herein as

ANNEXURE R-20 (PG_/2Y ToO ).

That on 23.01.2024 executive Engineer, Irrigation

Department, Uttarkashi give a report that the property in
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dispute is constructed out of the flood zone(yellow and Red
Line). A true copy of the certificate issued by the Executive

Engineer, Irrigation Department, Uttarkashi is annexed

herein as ANNEXURE R-21 (PG_| 25T0 ).

That the answering respondent has also received
Provisional Consent Order (CCA) from the Uttarakhand
Pollution Control Board. A true copy of the Provisional
Consent Order (CCA} dated 27.01.2024 is annexed herein

as ANNEXURE R-22 (PG_24 1o 2% ).

That in light of the principal Approval the answering
respondent has received Final NOC from the Fire
department on 20.02.2021. A true copy of Fire NOC is

annexed herein as ANNEXURE R-23 (PG_/19 10 /2%).

It is submitted that the answering respondent has not done
any illegal activities and has taken all the approvals from all
the concerned departments. That the property is dispute is
admittedly out of flood zone and is more than 150m from the
center of the Holy River Ganga.

It is submitted that the application of the complainant filed

before this Hon'’ble Tribunal has been filed by concealment
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of material facts to mislead this Hon’ble Tribunal and hence
deserves to be dismissed.
29. That in the backdrop of the above stated facts the answering

respondent humbly prays this Hon'ble Court to dismiss the

present O.A.

Respondent no.4

Through
oot

Himanshu Tyagi and Ankur|Yadav

Chamber no 303, C.K.Daphtary Block
Supreme Court Of India.
EMAIL: adv.ankuryadav@gmail.com

PH: 8130360002
Place of filing : New Delhi

Filed on 23.02.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 494 OF 2022

IN THE MATTER OF:

SOBAN SINGH RANA APPLICANT
VERSUS

ROSHAN LAL UNIYAL & Ors. RESPONDENTSs

AFFIDAVITI
I Roshan Lal Uniyal, S/o0 shri Kashi Ram Uniyal, R/o Saini,
Dunda, Uttarkashi, Uttarakhand-249151, presently at New
Delhi do hereby solemnly affirm and declare as under:

1. That I am respondent No. 4 in the present case and SH.
I am fully conversant of the facts and circumstances of the
present case..

2. That the accompanying reply/submissions has been
drafted by my council under my instructions and the
content of the same are read over and explained to me
in Hindi and the same are true and correct to my
knowledge.

3. The annexures file along with the reply/ submission or

true copies of their respective originals gnd nothing

material has been concealed here from. %/

DEPONENT
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Gowt. of Utlarakhand 'JNN&DRF — R,g—

STATE/DISTRICT NODAL AGENCY
SINGLE WINDOW CLEARANCE SYSTEM

GOVERNMENT OF UTTARAKHAND
Under Sec (3) (4) (a) of the Uttarakhand Enterprise Single Window Facilitation and Clearance Act-2012
Toll frec No. - 1800-270-1213 Website: - www.investuttarakhand.com Email Id: - mpr@doiuk.org

IN-PRINCIPLE PROJECT APPROVAL

Certificate No:02-20-CAFIP-4083169747140 Date of Issue: - 2022-07-27 16:44:44

M/S. (HILL RIVER VIEW RESORT) has filed Common Application Form No. 47140 received Dt
2022-07-27 16:44:44 expressing its intent to setup manufacturing/service enterprise as per following
details:-

Activity of Enterprise : Type of Enterprise Category of Enterprise

HOTEL SERVICES Services Micro

District Empowered Committee has granted In- principle approval for establishment of enterprise in
Uttarakhand.

Note: The enterprise is required to seek requisite clearance / licence / permit required under statutory
obligations stipulated under the laws of central government / state government / court orders.

Various govt. departments/agencies are expected to provide all necessary support and facilitation in
establishing the enterprise under sec (5} (1) (a).

You are also advised to register for benefits if applicable under new industrial development scheme of
dipp, goi at http://dipp.nic.in/

For Uttarakhand State Government benefits please visit https://investuttarakhand.uk gov.in/

Empowered Authority,

District Nodal Agency,

District Industries Center,

Govt. of Uttarakhand,

(On behalf of the District level Single Window Clearance Committee)

Cf\—[— CD}DT))

Printad On! 27-07-2022 16:44 Printed by: Department User Page: 1 of 1
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Auwexure £-8-

Branch Manager ' Date: 31-08-2022
BO: Dunda (153300)

Reg: Sanction Letter - A/c M/s Hill River View Resort Renewal/ Enhancoment
Fresh Sanction of Limits

In reference to the lead submitted by you vide email dated letter dated 24-08-2022 and
subseguent communication, competent authority at ours has sanctioned renewal of
Cradit lImits as-undar:

Nafure of Faollity Exiating Limit ~TPropoeed Limit

Taerm Loan 0,00 | Rs 100.00 lacs

Detaiied sanction letter is attached herewith for your reference with following additional
stipulation:

1.
2.

[

o

The firm té-deal with us exclusively for the proposed project. _
The borrower shall not undertake expansion /diversificatlon/imodernization

withoul obtaining prior permission of the bank and without proper tie-up of funds.
Similarly, no investmant shall be made in associalefallied/ group concerns
without prior permission of bank.

The hank or its authorized officials or other lepreaenlalwes will have {be nighl to
carry aut periodical inspection or examine the books of accounts of the borrower
and to have their factories/offices/assets inspected from lime to time and the
expenses incurred by bank will be borne by the borrower,

Bank shall have the right to withdraw or modify allfany of the sanctioned
conditions or stipulate fresh conditions, under intimation to borrower.

The bank may at its sule discretion disclose any infermation to any instititiont(s’
in connection with (he credit facilites granted 1o the firm borrowersguaranios
.consenl lo this effect to be obtained.

Ruring the currency of the bank's credit facilities, the borrower shalr not without
the prior approval of the bank in wriling:

" a. Formulate any scheme of amalgation or reconstruction.

b. Undertake any new projecl or expansion or modernization schemes or make
any capilal expendilure other than those eslimated/projecied without
obltaining the banks prior consent.

c. Enter into borrowing arrangements either on secured or unsecured basis with
any cther bank, financial institution.

d. Underlake guarantee obligations on behall of any other bhorrower/
organization.

v, Croale any charge, lien or encumbrance owver sts widortaking o any pan
thereof in favor of any linancial institution, bank, botrower, firm or peison.

.. Sell, assign, mortgage, alienate or otherwise dispose of any of the assets of

the borrower charged to the hank.

9. Enter inte any coniractual obligation of a long lerm nature affecting the

borrower financiatly to a significant extent.

33
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8.

S G

|

F‘LP Tehri (8049!,

Diver/ ulilize banks funds to olher sisler/associale/group concerns or for
purposes other than those for which the credit facilities have been sanclioned.
Margins/ rate of interest are subject to revision from lime to time at the sole
discretion of the bank.
Bank shall charge penal interest under the following circumatances.
a. Default In repayment Term Loans/DPF installments.
Irragularitles/overdrawlng in cash credit account(s).
Bib-submission of stock statements after the 10th of the following month.
b. Non-submission/delayed submission of gquarterly review sheet information
after 10 days from the close of the quarter concerned.

.S~ Non/delayed submission of renewal proposal with audited batance sheet,

9
10.

11

12.
13.
14,
18,

16.

17.

CMA data and statement of assets and liabilities of the guarantors after 9
months from the dale of sanction .
d. Default in observance of borrowing covenants/terms and conditions of the
sanction.
e. Any other eventually/situation to be decided by the bank.
The borrower shall execute necessary loan documents as per bank’s guidelines.
In case loan is prepaid by raising loan from other financial institution/bank the
borrower will bear and pay lhe prepayment charges @ 2% of the outstanding.
The borrower will submit all statutory permissians/ appovals rom the cempelant
authorily and same shall be kept valid at all times and be renewed as and when
reguired,
In case the pady does not avail the facility within 8 months from the date of
sanction, the same will lapse.
Borrower shall display Benk's name as financier at the place of the husiness,
Cosl escalation if any to be borne by the applicant from his own sources.
BH'to ensure that Copy of ail valid licenses/ ragistrations/ statutory
approvals to be obtalned and held on Branch record.
BH to strictly ensure that disbursement of the loan should be made for the

purposc specified in sanction after ensuring borrowers proporiionate
margin as and when disbursement is made.
BH BO: Ultarkashi to ensure compliance of PQC quldollnes as per L&A

. circular no, 2212021,

\ \

__,-_,.L—‘-." -—._,-. L " _“' .
Segm‘é?lt'klpad’/ \._ ',‘*'.:-"__,."

MSME

-PLP RAM Tehri



" PLP Tehrl (8049},

TERMS AND CONDITIONS

Name of the UmtlBorrower M/s Hill River View Resort (Prop Firm)
C _LRs in Lakh}

TFaeliy o . rhmi T
1. | Term Joan ; 100, 00 o '
NFB facliities NA .

1. Security details:

{}) Primary
o _ Rsinlacs
Facl| ( Date of TBank :
4 Market | Valuatl { Basis of | Assessed | Ownershi
1Y Detalls of Securlty Value |on Valuation | Value [.__p )
cC I NA i [ NA | { |
1. tlypothecation of , J ’ "
, entire equipment, l j
i Gurrent & Non-current ) 5 i
assets of the unit to [ | .
be purchased out of 31-08- |As  per! Mr Roshan |
! the Bank Finance. . 14.00 2022 -esfimate I 14.00 Lal Uniyal |
12, Al that residential | T ’
. - properly  bearing khala ; .
iTL {no. 00013 (FY 1428- ! I |
l 1433) old khata no. 1 '
| 00017 FY 1422-1423 valuation | Mr Roshan |
r' khasra no. 718 area 1400 report  of | © o jlai Uniyal
samtrs sitvated at vill- | ‘ iMis  KC - & Ram
I ’Smgoh_ Patt-  Barsali | 105.00 19-08- |kuriyal & - . Chandra
| | tensil dunda , Uttarkashi. 2022 | associates iBQ.ZS(RV} | Uniyal™
| . 2. Proposed * i o
) | construction on above Estimale - Mr Roshan
}r | said lang , 136.00 submitted I136 00 | Lal Um)@_i i
| | | i [Total 23926




e {:ES\ZIIJ.-_A i ,_.,5. ot W
PLP Tehr: (3049),

)
'-L-L""

* NEC did 14+07.2022 obtained from approved advocate Mr Ajit Rarmnola confirmed thal
above IP is free from all encumbrances and valid and enforceable EM can be created
and SARFAESI act 2002 is duly anforceable.

™ The iF’I ié under joint ownership of Mr Roshan Lal Uniyal {Prop.) & Mr Ram Chandra
Uniyal (Guarantor). Tolal area is 1400.00 sqmtrs and the hotel is proposed'to- be
constructed on 700.00 sqmirs and a NOC has been obtained from Mr Ram Chandra for
construction and stating that the construction is being carried out in the half share of Mr
Roshan Lal Uniyal. Also the half share of Mr Ram Chandra is being charged in banks
favor to secure the proposed term loan.

i) Collateral: . - . In lacs
_ | ' Fair Date
SI.No Facility Details of | Owned Type of | Marke | Realizabl | of

‘ Security Charge evalue | Valuat
; : | Value ion
‘ Land and building "
. . at khata no. .
! i 02310(FY  1416- | :
1421)  bearing l |
khasra no. 135 ka |
area 184.01 sgmtrs i ' 62.20 J
| ‘situated al mauza | ‘ ( | I?/cs o
' Aiabpur  khurd. Roshan Lal’ 100 24 Eea“r’,aho': .05, 1
1 Term Loan | pargana central | Unwyal i EM i Iakcs - pr;o .Mc‘)S 2;-225- I
' ' doon, Distt- | (Prop.) : I C
' ; Dehradun ' ‘ negi &
' Postal Addroess: T associate
L (Ward no. 83) lana L 3 |
no. -7A Block E; ‘ : !
‘Baraswati  vihar | |
Mauza Ajabpur ; i
) Khurd, Dehradun : !

B Total Value of the P ' 8520 |
Less: Existing Charges/ Extension 000" ,'
Available Amount of security for the Loan (Required 40%
ie 40.00 lacs) 85.20




S S Y

Nots:-

* The IP mentioned at Sr no. 1 is already mortgaged as collateral in QD a/c no.

T AT Mrr "*" ,
PLP Tehri {8049)

NEC dtd 11-03-2022 and supplementary NEC dated 29-08-2022 obtained from
approved advocate Ms Shewta Negl confirmed that ahove IP is free from all
encumbrances and valid and enforceable EM can be created and SARFAESI act 2002

is duly enforceable.

1533008000000191 but the same will be closed before disbursement.

Detans of BM Valuatign report security wise: NA, as per the latest LA cir.33/2020.

I e not the1
. Whether the wvalue as '
. Date of counter a ad by th roved | realizabla vaiue
ahecking tha 83658 y the af}p ove | @8 msseased by
, valuation valuer is remsonable and | the Branch |
- - acceptable (Yas/No) H i
o ) ead. i
i - |
Primary NOT APPLICABLE
Collateral

Confirm that the properties mortgaged/property lo be mortgaged is SARFAESI
comphant or not.. (Yes/No, In case of No, details along with the reasons, justifications
and action proposed should be furnished.): Yes, IP is SARFAES! compliant.

iii) Guarantees:

Sl Name Net Means As on Complled  on
No. . Date
1. | Ram Chandra . 50.00 | 31-08-2022 | 31-08-2022
~ IV) Status of verification of the IP& Stocks
Name of the Officer, who visitad | Designatio ; PF o
| the site/lP/ Veriffed tha sltefiP | n | No Date of Vislt
| Raghuveer Singh Sinwal | Manager |519803 [ 23-08-
: ' . 8 © o 2022(Primary)
| | | | 26-08-
. ' | . ' 2022{Coliaseral)

v) Status of Registration with CERSAI:

87



PLP Tehri (8043},

[ Whether the acknowledgement for registration :
with CERSAI has been recorded in Tiic-Deed NA as EM 15 yet to be created |

register ' |

(1f'yes, the Assat ID/Security Interest ID No I NA

If no. the reason for not registering with CERSAI | NA
be given :
{ - |

3. Pricing/ Interast - :
[ Facilit| Existing Rated] _Card Rate Proposed rate atRLLR
i y RLLR/ Effective . Spread  Effective 'Spread :Concessi  Effective .
g : Spread Rate : Rale .= . |on Rate
| MCLR | | | ] ;
i [Term NA f 10% RLLR  R.10% 90.50% RLLR(GQD)
Loan " 7.90) | C +(BSP-0.25)+2.10
a , oS- || 0.50% i.e 9.75%
| 252100
' I_ . 10.25% ) . .
| E‘Spread is 2. 10% as per the L&A cir n0.42/2020 for B1 rated account.
] i
™= addition concession of 0.50% p.a as collateral security value is 'more than 75% of
iprc\posed exposure in terms of L&A clr no, 42/2020.
4 Margin(ey T
| Stocks - - NA
i iRecewal::les NA
. Cover Pefiod NA I ST
N —_
t [BG NA
;e TUNA - i e T
| -
Term Loan 25%
5. ]Repayment B T
|0 “Term loan Principal amotnt to be repald In 102 monthly Inetaliments of Rs|
| 98040:00 starting from 01-04-2024 and Interest to be served as
I ' and when levied. Total tenure of terin loan is 120 months mcludlnq
I moratorium of 18 months,
Lo i) QOthers NA
P (i) \;‘_ahcii.ly of Sancu’o_n" 6 months from the date of sanction. T

ls-




PLP Tehri (8049},

;(m monlhs)

u _ Rewew! Renewall NA, as per prevailing bank guidelines.
| i | per p 9 g
L (mmonths). .

7. | Inspection

As per L&A circular ro. [57/2020. Ase BM to Tnspect
construction sile on monthly basis till COmp!etlon of project. '

@

Stock Statement

NA belng term loan

Insurance

_.__ _._SD_,_.

!
]
i
i

i

Borrower shall get the hypothecated slocks/securily insurad for |
full value covering the risks of fire, thefts, burglary. SRCC

{8Slrikes, Riots, Civii Commotion) earlhquake, lerrorist rigks.
fioods, riots etc. m the joint names, Bank and the borrower
with" Agreed Bank Clauss” at borrower's cost,

Stocks lying with Processors/F abricators to be covered in lhe
insurance policy.

Stock-in-transit will he insured against all transit risks

The policies/cover notes or duly attestad copies thereof will be |
obtalned and placed on the recerds of the Bank. I

10 Process:ng feg

NA being term loan. )
1

"—'ﬂ

) | Upfront Fee’

1.25% of sanctioned limit + GST (Rs 125000 00 + GST)

12,1 Mortgage Charges
’?3- Commitment Charges

| Rs 5000+GST

i NA expasure bemg upto 1 1.00 crore in !erms of LA Crir 93/2020
dated 26.05,2020 -

ﬁ4. | Penal Interest

BO Uttarakshi shall charge penal interest under the foilowmg

circumstances: i!
Default in repayment Term Loans/DPF installments.

- Irreguiarities/overdrawing in cash credit account(s)
. Bib-submission of stock stalemants aftzr the 10th o iz follovng

month.

Non-submission/delayed submission of quarterly review sheet
information after 10 days from the close of the quarter concernad.
Non/delayed submission of renewal proposal with audited
balance sheet, CMA data and stalement of assets and liabilities
of he guarantors aflar @ manths frarm tha date of sancuon

Default in observance of borrowing covenanisiiciins anu

conditions of the sanction. '

Any other eventuality/situation to be decided by the bank.

:13. | Documentation chrgs

Rs 5000.00 + GST_~

16. [Other Stipulation, if any;|

1. The fim 18 deal with us exclusively for the proposed
project.

2. The borower shall  pet uandertake 2xpansion
fdiversification/modernization  without  oblaining  prios

permission of the bank and without proper tie-up of funds

_‘-‘f .'I ‘ ,I .~

T

v
- S
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~}

Simitarly, no investment shall be made in associate/allied/
graup concerns without prior permission of bank ‘
The bank ar its authorized officials or other representalives,
will have the right to carry out pericdical inspection on
examine the books of accounts of the borrower and to have
thetr factories/offices/assels inspecled from time to time
and the expenses incurred by bank will be borne by the
Loricwer

Bank shiall nave the nght e witharaw or moury allfeny o

the sanctioned conditions "or stipulate fresh conditions.

under intimation {o borrower:

The bank may at its sole discretion disclose any information

to any institution{s) in connection wilh the credit facilties

granted to the firm borrower/guarantor consent {o this effect
to be obtained.

During the currency of the bank s cradit facities, the

borrower shall not without the prlor approval of the bank in

writing:

a. Fc?rrnu!ate any scheme of amaigation or reconstruclion. |

b. Undertake any new project or expansion or
modernization schemes  or  make  any  capital
expendilure olher lhan those estimated/projected
without obtaining the banks prior consent.

¢. Enter info borrowing arrangements either on secured or
unsecured basis wilh any other bank. linancial
institution. '

d Undertake guarantes abligatinrs on heha'f ¢f anv ather
DOrrowEr organizaiion,

e, Create any charge, lien or encumbrance over s
undertaking or any part thereof in favor of any financiat
institulian. bank, barrower, firm or person.

f. Sell, assign, mortgage, alienate or otherwise dispose of
any of the assets of the borrower charged lo the bank.

g Enter inle any conlractuu: “obligation of 1 iong term
nature aflecling the bertower linancially to a significant
extent.

h. Diverl/ utilize banks. funds to other
sister/associate/group concarns or for purposes other
than those lor which the credll faciliies have been
sanclinrad

Margins rate: of inlerest e - wu)Cul 10 rewisins e e 10

bme at the sole discrelion of the bank.

Bank shall charge penal interest under the foliowing

cireumstances,

Default in repayment Term Loans/OPF installments,

AN (IS B
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-' a. Irragularities/overdrawing in cash cradit account(s)
Bib-submission of slock slataments after the 130ih of the
! following month,
|' b. Nen-submission/delayed BUbI'TIISSlOn of quarterly
revieyy shee!l information - after 10 days from the
‘ close of the quarter concerned.

¢. Non/delayed submission of renewal proposal with
P auttiied palance sheet CwA data and watwament of
o | assets and liabilities of the guaraniors after §
o ! months from the date of sanction.
P , ' d. Defaulr in observance of borrowing covenantsiterms
. and conditions of the sanction.
| ‘ Co ~e. Any other eventuality/situalion to be decided by the'
i | ~ bank,
!' , . 10. The borrower shall execute necessary loan ‘documents as
|

per bank's guldellnes
{ 11.In case loan is prepaid by raising loan. frcrn other frnanc:|ar

institution/bank the borrower will bear and pay lhe
prapayment charges @ 2% of the cutstanding. '

12.The borrower will submit alf slatutory permissions/
approvals from lhe competen! awinoerily. ang samme shat be
kept valid at all times and be renewed as and when
required.

13.In case the panty does not avail the facility within G months,
from the date of sanction, the same will lapse. :

14.Borrower shall display Bank's name as financier al the
place of he besiness,

| 15.Cost escalation if any to he borne by the applicant from

i his own sources.

J _ | 16.BH to ensure that Copy of all valid licenses/

registrations/ statutory approvals to be obtained and.

held on Branch record.
17.BH to strictly ensure that disbursement of the loamn

should be made for the purpose specified in sanction
.- after ensuring borrower's prcpprtlonate margin as anc:
I. wlten disbursement is made.

o 18.BH BO: Uttarkashi to ensure compliance of PDC
P ’ guldelines as per L&A clrcular no. 22/2021.

n7. ICovenants of Sanction: |

|

1. Branch will ensure that all securities charged (o bank shall
be got comprehensively insured agalnst all probable rigk at

, borrower's cost.

i 2. BM to ensure crealion of valid and enforceabie EM In

l banks favor on both primary and collateral security before

91
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“disbursement. The same to be registered on CERSA!

portal.

Branch 1o obfain borrowers acceptance of term &
conditions as per letter of sanction and the same should be
made part a! bank record

BM to explorg pouslbmty v Grose sall Motlife/3'e party
products,

BM to ensure that constructlon is as per approved plan.

BM lo ensure thal all the requisite statutory clearance/
permissions/ NOCs for the project are avallable with the
borrower. .

Disbursemen! for purchase of machinery be made directly
to the supplier and end use of tha same be verified by BM. .
The following condilions to be strictly followed while

disbursement:

Next installment will be released after verification of end5
use (through bills/ physical |nspectlon ete) for prewousr
installment

Due caution will be taken by branch officials o ensure
proper end use of funds.

.BM to ensure compliance of PDC guidelines as per L&A

circular no. 22/2021.

. Assessgd By g ppraieed ﬂnhd_u
Details Recommended By l
' Senctionad By
Signature VZ//
/ ” J ><”' - |
Name Mukesh Smgh PankaJ Muyal iRakesh Sharma
} Rautela ‘
PF No. 5164604 5140887 5121900
Designation - Manager Senior Manger Chief Manager
Date 37-08-2022 '31-08-2022 31-08-2072
d erl Qo}"ﬂ“;
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Factunl and Action Taken Report
In the matter of :

Original Application No. 494/2022

Soban Singh Rana

........... Applicant
Versus
Roshan Lal Uniyal T e Respondent :
L. BACKGROUND . - :

1. That, the Hon’ble National Green Tribunal, Principal Bench, New :
Delhi, in the matter of O.A. No. 494/2022, Soban Singh Rana Vs .
Roshan Lal Uniyal issued inter alia following directions on.
18.07.2022: :

2. It would be appropriate to have a factual and action taken report ;
from a Joint Committee comprising of Principal Secretary, F'u.fu’:\:';P
Works Department, Government of Uttarakhand, State PCB and.
Disirict Magistrate, Uttarkashi. Joint Committee shall meet within -
four weeks, undertake site visits, look inlo the grievances of the
applicant, verify the factual position and lake requisite remedial|
action by following due process of law. State PCB will be the Nada! r
agency for coordination and compliance. Faciual and action taken '
report may be furnished within two months by e-mail at Jjudicial -
ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in rhe form of Iinage PDF.

I. In compliance of order passed by the Hon’ble National Gregn%
Tribunal, Principal Bench, New Delhi on dated 18.07.2022, the joint-
committee hos undertaken inspection of the area in question on.
08.09.2022. Following officials of the Joint Commiltec were part of
the inspéction :- :

N o

OU Pagelli‘ . .r

o I s T 4 s Y e T B
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1. Smt. Minkashi Patwal, SDM, Dunda, Uttarkashi. l

j i National Highway,
2. Shri Harish Pangti, Superintendent Engineer, :

Public Work Department, Dehradun.
3. Shri Praveen Kush, Executive Engineer,
Public Work Department, Uttarkashi. o
4. Shri S.K. Dimri, Asst. Scientific Officer, UKPCB, Regional

Office, Dehradun.

I
1
Provisional Division,|
i
i

1L OBSERVATION OF THE JOINT COMMITTEE
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OBSERVATION OF THE JOINT COMMITTEE CONSTITUTED
BY THE DISTRICT MAGISTRATE, UTTARKASHI :-
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Status for CAF ID - 47140 is Approved As On 11-12-2023 18:10:08

AUHER Y R IIA

o ) _____Application Details
CAF ID _ _ 47140

CAF Date o . |202207-06 17:56:04 o -
CAF Status _ o IA_pproved
CAF Updated On i ] 2022-07-27 16:44:44
) h L _ Enterprise Details i -
wo 40831697 )
Enterprise Name B  HLLRIVERVIEWRESORT L
Registered Headquarter : Address a INEAR MAHARSHI AASRAM , SINGOTI , DUNDA ,

_ ‘UTTAF{KASHI _
Hegistered Headquarier F'|r_| Code L ‘2491&}1_ ~ o L S
Phone No. of Headquarter ) |8979241692
Land Lme number {with STD Code} of Headquaﬂer o o o o
Email Address ]rc_:shanuniyal460@gmail-.cbm _
Fax .' )
N o . __ Srganisation Delal'.s _ o
Néiure of Oréénisation - ) 1Sole Propr]_e;iorshlp o
Flrst Name of Propraetor ) o |F{OSHAN
Mlddle Name of Proprletor S ) aLAL )
Last Name of Proprietor _ ) - UNIYAL
Proprietor Caste Category ) i0OBC o L
PAN Number of Proprietor o o " AAP#{]&E}ﬂA o ' -______ o ] o
F‘roprletor Other Category - B _ o o -
Proprietor : Gender - -]Male )
L Proposed Land Details _ B
Whether your prolect_{i)gs_l_rless requ-.res 7 —|L_and N ) . o
Is Land / Built-up space {IT / ITES) available with applicant [Yes S
?
Nature of ownersh:p of land for the proposéa Er_OJect_fm ~{ Owned Land Outside Notified Industrial Estate
business ) B} -
Current Land Use _ - Commercial
s there any pending toan on the land ? - i No - ) _ S
Does Land Falls Under Any Deve!opmenl Authorlly Uttarkashi District Development Authority -

PROPOSED LOCATION FOH PROJECT /BUSINESS

Name of Unit HILL RIVER VIEW RESORT
Unit Address : Plol/Khasra No 1718
'Unit Address : Piot Area T ' _ 11400 o
Unit Address : Area Type ) _ |sq. mtr. - )
District of Unit _ ' _ i ]Uttarkasm ' T o T
Tehsil of Unit Duncla
Village of Unit B _ " i
BlockefUmt " puNpa 0 T T o

|

Printed DaleTime:2023.-12-11 18:12:14 Page:1/5
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Proposed Address of Project NEAR MAHARSHI AASRAM , SINGOTI, DUNDA ,
UTTARKASHI
'________ B ) Details of Authorlzed_QootdlnalorfPerson _ o

Name of Aulhorized Person / Coordinator ~ |ROSHANLALUNIYAL o ]
Desmgnat:on of the Authorized Person / Coord'.nalor - OWNER : - o
Email L L L roshanuntyal460@gmall com _ o o
Mobile Number - '8979241692
Telephone No -
Fax Number
, o Financial Indicators of the Company / Firm far Lasl 3 Years in INR Lakhs (if any)
Year . (Turn Over |F’rof|t Before Tax ,Net Worth , Reserves & |Share Capllal

~ - iSurplus i |
A ) UnitDetais
_Category of Unit as per MSMED Agt____ L fnj_'_ti_oro _ - S L B
Unit Type iServices o o

55101-Hotels and Motets. inns, resorts providing short term

Seclorial Code {(NIC)
‘Iodging facilities; includes accommodation in house boats

Pollutio_t"ll Control Board Categorization _ lgreen
! ' i - Process Description
PI’O]EC[’ Type _ - ]New - o ) i S
Expected date of con_w_me_rmal productron _ |01;’25f2023
Brief Description of Unit o o HOTEL SERVICES _ _
N ‘ _ Proposed New lnvestment Details (In Lakhs) (Expans;on}D:vermflcatlon)
Landa Bwldmg L Eqmpm_ent Other_ _ {Total
0 | 13599501 | 600 | 800499 7] w0
S Proposed Produob’Serwce Name o o
SNo Proposed F’roduotherwce -
;1 ) i |Service

_ Details of Finance (In INR Lakhs)

ttBank Fmance ) |Totat Fmance

l N ]

Capltel Margln

Proposed Employment

Male Skllled Employee |Male Unskilled Employee |Female Sktlted Emptoyee 'Female Unskilled Employee '
16 | 0 ; 0 0
Detlails of State Government Issued Cemtlcatesf Approvals/ Clearances/ Licenses _l

Name of the Approval |Approval Certificate -
L o Statutory Fteglstratlon Details-Required Approval

Need Approval From Department ] _ ]Need Approt.ral Far Semoe o “:____- T
_Department of Tourlsm L L i L |Fteg|strat|on for Hotels

Uttarakhand Pollution Control Board ~consent to Establish under Alr (Preventlon and Control of

iPollution) Act, 1981 & Water (Prevention and Conirof of
iPollution) Act, 1974 - Fresh

_Uttarakhand Fire end Emergen_oy Services o | _|App|icalion for_pre establishment fire NCC

Uttarakhand Jal Sansthan . Application for Water Conneotiq_ L

Uttarakhand Power Corporatlon Limited Application for new connection LT line - non o‘omeshcf
lmduslnal

Printed DateTimea:2023-12-11 18:12:14 Page:2/5
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Applicant - Nodal Agency Transactions

" S.No. Action Taken By Action Taken | Action Type Comments
On
1 | Investor | 2022-07-07 | Submissionof |  Application |
b AR | submitted |
2 U K Tiwari 2022-07-12 Reverled | Application Id :
! 17:18:03 47140 has been|
reverted, :
. ‘ Piease correct
| lollowing
! | information\rin1 ‘
INVESTMENT
‘ DETAILSV2
\ . ‘ Please add the '
' name of the
| hotel in all your |
L I ) : documents,
3 Investor 2022-07-13 ‘ Investor has l
14:59:09 resubmitted the |
application |
4 U K Tiwari 2022-07-14 Reverted | Appllca’uon Id '
12:08:12 | ‘47140 has been‘
reverted
please upload
o o [ lhe map. ‘
Investor 2022 07- 14 anestor has
13:49:47 'resubmitted the
‘ application ‘
6 " CAF Nodal \ 12022:07-27 | Verified Application ‘
- B _ _ 16:38'45 i app_rqved. _
7 District CAF | 2022-07-27 ’ Verified Application |
Approver | 16:44:44 . approved. |

Time taken by
Applicants

| Time taken b)}d
. Nodal Agency

gdays, -1_7 Iﬁ-rs,
18 min

bdays, 21 hrs,

41 min
|0 days, 21 frs, |
| 9 min
0 days, 1 hrs
41 min 1

20 days, 6 hrs,
47 min

-%0 days, 0 hrs, 6

min

Frinted DateTime:2023-12-11 18:12:14

Page:3/5




LN\ SINGLE WINDOW CLEARANCE SYSTEM

=~

NETIIACALILR]

GOVERMMINT O UITARARIATID

[oT

107

Nodal Agency-Department Transactions

S.No.

| Tran Assigned To Dept.
_Officer

Forwarded to Dep_l.

Transaction Id : 1 Uttarakhand Power
¢ Corporation
Limited
| 2022-07-14

. Er Manoj Gusain |

 Department Aging

Department
. Qommenrs

Site feasible for
given new

i connection

| 2022-07-15
14:02:34

0 Days

Dr.R. K.
Chaiurvedi

_ i 15:53:32
Transactionid : 1~ Uttarakhand
\ Pollution Control |
‘ Beard
2022-07-14 |

15:53:33

Mr. Sanjeéva
Kumar

Transaction Id : 1 | Uttarakhand Fire
and Emergency

: Services !

‘ | 2022-07-14

‘ ' 15:53:33

| I

Uttarakhand Jal | Shri L. C. Ramola
Sansthan
2022-07-14
15:53:34 |

Bl

¥ Transaction Id 1‘

‘Executive Engineeriexamined no water

in principle 3 Days
! approved wilh
‘conditions-1. Shall
obtain Map
! approval 2, shall
obtain NOC from !
irrigation dept for :
river regulatory
zone ifany 3. to
. obtain CTE and
CCA under Air,
water Acts
2022-07-18
! 15:29:22 |
:As per the recomm
i endation/report of !
I F8O0 Ukidt.
~18.07.2022 Fire
jdepartment has no |
abjection for
. principal approval ||
isubject to apply for !
 Pre-establishment/
i Pre-Operational
i NOC on fire
department |
website {ukfireservi
ces.com) through
| single window |
clearance system (.
www.investullarak
hand.com).
2022-07-21 i
19:10:52

. Apb]icﬁé_tion -

7 Days

0 Days

i available for !
, Industrial purpose |
! because of no
considerationin |
| design. The
department has no |
. objection if the !
lInvestor/Proprielor
iarrangement water |
from own

Frinted DateTime.2023-12-11 18:12:14

Page:4/5
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“resources. Hence, |

i principally ‘
! i ! approved .'
: ' 2022-07-15 i
! 142418 |
5 | Transaction Id ;1 ; Deparimentof :  Mr. Jaspal | in-principle
’ i Tourism f Chauhan lapproval given with
2022-07-14 | i condition that after
15:53:35 complelion, the

N Toue Copy

:' ' tourism department

unit for to get
regisler with

2022-07-26
11:46:59

11 Days

Printed DateTime:2023-12-11 18:12:14

Page:5/5
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,09\ .D?si;o;}c_b\ Mo« ST
BEFORE THE NATIONAL GREEN TRIBUNAL, !‘«IEV\}r DRELHI

ORIGINAL APPLICATION NO. 494 OF 2022
Soban Singh Rena Vs State of Uttarukhand & Ors.
. To ' .

I. Mr, Roshan Lal Uniyal

(Projcct Proponent)
Village Saini, Block Dundn, District Uttarkashi,

Uttarakhand-249193 (RESPONDENT NC.4)
: NOTICE

Whereas the ahove titled Application was listed hefore the ‘Hon'ble Tribunal an
04.01,2023 (copy of order, petition and rapost are enclosed), when the Hon"ble Tribumtai imer-
alia possed the following order (reproduced rolevant extracts only):-

"4, Tn viaw of tho averments made In the appllcation und the report of the
Joint Committeo roport, wo nlso consider It approprlato to have response
from (1) the Stato of Utiarakhand, through Chlef Secretary, Government of

Uttarakhand; (2) the UKPCB; (3) the Distriet MagistrateUttarkashl and the'
project. proponent, who stand impleaded ns Respondents No. 1 to 4. The

Registry is directed to prepare and attach memo of parties to the application.
5. Mr. Rohul Verma, AAG and Mr. Mukesh Verma, Advocate are slready
appearing beforc this Tribunal foy the State of Uttarakhand and UKPCR

respectively. Mr. Rahul Verifia, AAG accepts notice an behalf of the District
Magistrate, Uttarkashi. .

6. The Registry is dirccted to i§s\ue notice to Respondent No. 4 along with
copies of the application, report of the Joint Committee nnd copics of tle
documents attached with the same, T

7. Reply/response on behalf of Respondents No. 1 to'4 be filed within one

month at judicial-ngt@gov.in preferably in the form of searchable PDF/QCR
-supporied PDF and not in the form of Image PDF.
8. List for further consideration on 17.02,2023.”

T

2. Now, take further notice that the above matter will be listed for further considertion
before the Hon'ble Tribunal on 17" February, 2023, at Faridkot House, Copernicun Mnrz.
New Delhi-110001 through physical hearing (with hybrid option), when you may appear before
the Hon'ble Tribunal cither. in person or by 2 pleader duly instructed, and file responses/neplics.
as per directions of the Hon'ble Tribunal vide Qrder dated 04.01.2023, o

3 Take further notice that in default of your appearance on the dutc above mentivacd, the
said Applical:idn, will be heard ond determined in your absence. ‘

4. Given under my hand and the scal of this Tribunal, on this 12" January, 2023.

Note: (For Orders, Cause Lisis & other information, please, visit our websie

wiww. greenfribunal. gov. in)

,@ 7_, Des C&;th)).
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Anneruke R-19

16

Government of India
Form GST REG-06
[See Rule 10¢1}}

Registration Certificate

Registralion Number ; 05AAPPUSGTIA2ZI]

1. Legal Name ROSHAN LAL UNIYAL

2. Trade Name, il any HILL RIVER VIEW RESORT

3. Additional trade names, if any null

4. |Conslitution of Busincss Proprietorship

5. Address of Principal Place of Government Girls lnter College Dunda, 339, Unnamed Road,
Business DUNDA, Dunda, Uttarkashi, Uttarakhand, 249151

6. |Date of Liability

7. Period of Validity From 26/09/2022 (To Not Applicable
8. I'ype of Registration Regular

9 Particulars of Approving Authority |Cenlre

Signalure

Name Kavila Rani

Designation Suvperintendent

Jurisdictional Office Uitarkashi

9. Date of tssuc of Certificate 26/09/2022

Note: The registration certificate is required lo be prominently displayed at all places of business in the State.

This is a system gencrated digitally signed Registration Certifieaie issucd based on the approval of application granted on 26/09/2022 by
the jurisdictional nuthority.
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Annexure A

ks

GSTIN 05AAPPUSG71A2ZI
Legal Name ROSHAN LAL UNIYAL
Trade Name, if any HILL RIVER VIEW RESORT

Additional trade names, il null
any

Details of Additional Piaces of Business

Total Number of Additional Places of Business in the Stale 0



Annexurc B

2%

GSTIN 05AAPPUSGTIAZZI
Legal Name ROSHAN LAL UNIYAL
Trade Name, if any HILL RIVER VIEW RESORT

Additional trade names, it  noull
any
Details ol Proprictor

1 Yol Name ROSHAN LAL UNIYAL

“ Designalion/Stalus proprictor

Resident of State Uutarakhand
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Registration Certificate
Government of Uttarakhand
Department of Food Safety
Food Safety and Standards Authority of India
Registration Certificate under FSS Act, 2006

-
15501

UoitenoT H%&AT / Registration Number:  22623078000095

1. Name and permanent address of Food
Business Operator (FBO) / @I TR
IR w1 T 3R W}y

2 Address of location where food business
is to be conducted / premises / wH @l
T Sigl @ AR / oiER e

3. Kind of Business / @RER &l TAR:

4. Photo Identity Card / wiet Ygd™

Hill river view resort

Hill river view resort singeti dunda ,
Singett, Dunda, Uttarkashi,
Uttarakhand-249151

Hill river view resort singoti dunda,
Singoti, Dunda, Uttarkashi, Uttarakhand -
249151

Hotel

N/A

731 ferereon)

This Registration certificate is issued under and is subject to the provisions of FS$ Act, 2006 all of which must be complied with by the
petty lood business, / ag Tl wre Teen M s w1y, 2006 & wdls arpes 61 o g HAfT & el & Awmrd= & R sgaftaud
ZRT HET e T o i,

Place / Tmq; Uttarkashi
Issued On [ RAis: 21-10-2023 (New Registration)
valid Upto: / dwar:  20-10-2028 (For details, refer Annexure)

(41102023 10:14:56
106002

Date:
UserId:

License Issued On: 21-10-2023 10:14:56

Annexures:

1. Product Annexure
2. Validity Annexure

3. Registration Id Card

Note:

1. Application for renewal of Registration Certificate can be filed as early as 180 days prior to expiry
date of Registration Certificate. You can file application for renewal or modification of Registration
Certificate by login into FSSAI's Food Safety Compliance System(https://foscos.fssai.gov.in) with your
user id and password or call us at 1800112100 for any clarification,

2, This Registration Certificate is only to commence or carry on food businesses and not for any other
purpose.

3. This is computer generated Registration Certificate and doesn't require any signature or stamp by
authority.

4. This Registration Certificate is allowed to conduct food businesses activities having annual turnover
upto Rs. 12 Lacs only.

Page 1 of 4
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Product Annexure ’ D\C)
Registration Certificate
“'“““““""“"" Government of Uttarakhand
Ssa/ Department of Food Safety
Food Safety and Standards Authority of India

Registration Certificate under FSS Act, 2006

Taftero] €& / Registration Number:  22623078000095
Detail(s) of Food Ttem

[Note:Only standardised food products are allowed to be manufactured as per the list available on FoSCoS.]

Other then Manufacturer Unit

Sl. No [ Name of the food 'category

1 05 - Confectionery

2 16 - Prepared Foods

3 14 - Beverages, excluding dairy products

Page 2 of 4




Validation And Renewal Annexure l l}

[ Y| Registration Certificate
e Government of Uttarakhand
SS a Department of Food Safety
Food Safety and Standards Authority of India
e —— Registration Certificate under FSS Act, 2006

Ufieal O / Registration Number;  22623078000095

123

Validity From Validity Upto Issued On Fee Paid

Type

21-10-2023 20-10-2028 21-10-2023 500 INR

New

Suspension History

S.No History

Date

N/A

Current Status of Registration: Registration Certificate issued

Note:

1. Application for renewal of Registration Certificate can be filed as early as 180 days prior to expiry
date of Registration Certificate. You can file application for renewal or modification of Registration
Certificate by login into FSSAI's Food Safety Compliance System({https:{/foscos . fssai.gov.in) with your

user id and password or call us at 1800112100 for any clarification.

Page 3 of 4
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Registration ID Card

| AR

Registration ID Card

J Registration ID: 22623078000095

Ssal valid Upto: 20-10-2028

Name: Hill river view resort SRHTETS AR

Address: Hill river view resort

singoti dunda, Singoti,
Dunda, Uttarkashi,
Uttarakhand - 249151

KOB: Hotel

Govt ID Card: N/A

Issuing Authority: Uttarkashi Issued On: 21-10-2023

[Disclaimer:This Registration ID card is issued only for the provisions
laid down under Food Safety and Standards Act, 2006 and hence, shall
not be used for any other purpose.]

Page 4 of 4




_i Government of Uttarakhand l LS
"'“"““”‘”"‘ Department of Food Safety

- Food Safety and Standards Authority of India
Food Safety Compliance System (FoSCoS)

https://foscos.fssai.gov.in

Reference No: 30231003114617787 Date: 08-10-2023
Name of Company/  Hill river view resort Category of License: Registration
Organization: [Uttarakhand] [New
Registration]
Premises Address: Hill river view resort singoti dunda,
Dunda, Uttarkashi, , Uttarakhand,
249151
Kind of Business: Food Services - Hotel
Mode of Payment: Razorpay
Registration Fee Rs 500 (5 Year(s))
Total Fee Paid: Rs 500.00
Transaction No.: 178567724385258
RazorPay ID: pay_MlekvC343H4yL4
Note:

1. FSSAI doesn't contact applicants over telephone for Licensef Registration. Queries relating to
License/Registration are only raised online. License related complaints may be reported at helpdesk
- 1800110100 and foscos-notification@fssai.gov.in.

2.1n case you receive queries by authorities on your application, You are required to respond within
30 days to avoid rejection of your application by login into FSSAI's Food Safety Compliance
System (https:// foscos.fssai.gov.in) with your user id and password or call us at 1800112100 for any
clarification.

3. You must keep a copy of Form A (application) for any kind of communication with the authorities
till obtaining Registration Certificate.

4. GST applicability on this transaction is on reverse charge basis

Page 1 of 1 m C oy
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130 Anmexore -2,

e Uttarakhand Pollution Control Board
m ) lé Regional Office Dehradun,
-\ ]/ E-115 Nehre Colony, Dehradun, Uttarakhand 248001
Provisional Consent Order (CCA)
‘Application No-4836581 - Dated: 27/01/2024 j
Ref No-19666/UEPPCB/Dehradun RO/Uttarkashl/CTO/4836581 © Valid upto: 30/09/2024 :

Besides atreamlining s simplifying of regulutory regime,Unurakhind Pollution Control Boand lis tuken initiative in from of intraduction of Consolidated
Consent and Awhorization (CC&A) which provides fur a one shol application and ¢learance of the consents uader Water AclAir Act and Authorization under
Hazardous Wastes Rules for a period of' 5 years,Consoliduted Consent and Authorisation Doard issues consolidated consent and Authorization 1o an industrial unit

tor operation ol plantearrying cut industrial activity specilying following conditions.

Consolidated Consent and Authorisation

In exercise of the power conlerred under section-25 of the Woter (Prevention and Conirol of Pollution) Act- 1974, under section=21 ol the Air (Prevention and
Conrrel of Pollutien}Act-1981

und Authorization under rule 3c)& 5¢5)of the Hozardous Waste {Manogement, Handling and Transboundary Movemen} Rulesi; 432008 framed under the
E{P)Act-19806,

And whereas Board has received consolidated Application No.{ClO:CCA-Fresh) 4836581 and Dated 23/01/2024 for the consolidaled consemt and
authorizausn(CC&A) of this Board under the provisions / rules of the aforesaid Acls Consent & Authorization is hereby granted as under.
CONSENT AND AUTHORISATION ; (under the provislons / rules of the aloresald environimental acts)

To

M/s HILL RIVER VIEW RESORT

NEAR MAHARSHI AASRAM , SINGOTI], DUNDA , UTTARKASHI

Tehsil: Dunda

District; Ultarkoshi

Phone No: 8979241692

Consent Order No: 4836581 Fresh Valid upto: 30/09/2024

All Cenditions under the AIR ACT-1981 WATER ACT-1974 HAZARDOUS ACT-2008 shall be Applicable to you as mentioned
in the detatled Consent Crder ***

GENERAL CONDITIONS :-

a) Ttus order is provisional order and detailed order is considered as final.

L) All the conditions & provisions under the Water Acr 1974, the Air Act 1981 and the Environment (Protection) Act 1Y 1986 and the ules made there upder shall
be complied with

¢} All the condlirions & provisions under the Huzardous Waste (Management, Handling and Trans boundary Movement) Rules 2008 us amended shall be complied
d) The applicanc shall provide portholes, ladder, platform ete at chimney(s) for monitoring the air emissions and the same shatl be open for inspection to/and far
use of Boardi(Yss sualf. The chimney(s) venls auached to various sources of emission shnll by designed by numbers such as S-1, Sa2, ete. and these shall be
puinted: displiyed te facilitare identification.

¢) The industry shal] ke adequate measures Tor conlrol of noise levels trom its own sources within the Premises s 05 (0 mainwain ambient air quality standards in
respect of nuise (o less than 75¢B(A} during day time and 70dB(A) during night lime, Duytime is reckoned in between 6 ., and 10 p.m. and nighttime is

reckoned between 10 pan. and 6 a.m.

This is computer generated crder. Signature is not required.
Pagel
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£} In cose of ebinge of vwnership/management the name and address ol the new owners! panners/ dircclors/ propriclor ur equipment or working candilions as
mentioned in the consents form / ortler should immedintely be intimited to the Beard.

) Industry shall have w display dula outside the main factory gate with regard Lo quaniity snd nuture of hazardous ehemicals being handled in Lthe plant, including
washe water and air emissions and solid hnzardous wastes gencrated within the factory premises.

h) The CCA shall be produced for inspection at the request of an oflicer authorized by the Unarakhand Pollution Control Board,

i} Any wnauthorized change in personnel, ¢quipment or working conditions as mentioned in the CCA order by CCA holder shall constitute u breach of this CCA.

J} Adeguate plantation shall be coreied oul all along the periphery of the indusirial premises in such a way that the density of plantation is atleast 1080 trees per
acre of landl and a green belt of § merers width iy developed,

K} The applicant shall have 1o submil the rewrns in prescribed form regarding water consumption and shall have lo make payment of water cess (o the Board

under the Water Cess Act- 1977,

¥ Note : ACT-Specific, Industry-specific, Area-specific Conditions
.ulongwuh Product,Waste water effluent detnils shall be prcclsaly
mentioned in the DETATLED Consent Order.

*%% Note :This Is only provisional communication. The final
Consent/Authorization in hard copy with duly signed by Lompetent
authority shall the final and valld Consent/Authorization.

For and on behalf of
Uttarnkhand Pollution Control Board

e

RO Dehradun
Dr R K Chaturvedi
Maobile no-9411101556

a T);_u_,!._ CepPy’’

This is computer generaled order. Signature is not required,
Page2
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M Gma |I Ankur Yadav <adv.ankuryadav@gmail.com>

service of reply on Behalf of respondent no.4 Roshan Lal Uniyal In O.A. No. 494 of 2022

Ankur Yadav <adv.ankuryadav@gmail.com> Fri, 23 Feb at 2:20 PM
To: advrahulverma8e8e@gmail.com <advrahulverma9999@gmail.com>, Mukesh Verma <mvermadv@gmail.com>

sir, .
please find the attached copy of reply filed on behalf of Roshan lal Uniyal respondent No.4 in O.A. No. 494 of 2022;
sobhan singh Rana Vs. Roshan Lal Uniyal.

COPY TC:

1. Mr. Rahul Verma, Additional Advocate General for State of Uttarakhand
email; advrahulverma2992@gmail.com

2. Mr. Mukesh Verma, advocate for UKPCB.
email: mvermadv@gmail.com

[Quoted text hidden]

Soban Singh Rana vs Roshan Lal Uniyal & Qrs Reply in OA No.494 of 2022.pdf





